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THE DEPUTY MINISTER IN , THE 
DEPARTMENT OF COMPANY A F­
FAIRS (SHRI BEDABRATA 
BARUA)—

(4) I beg to lay on the Table 
copy of the Cost Accounting Re­
cords (Vanaspati) B«les, 1972 
(Hindi and English versions) pu^b- 
lished in Notification No. G.S.R. 1529 
in Gazette of India dated the 9th 
December, 1972, under sub-section
(3) of section 642 of the Companies 
Act, 1956. [Placcd in Library. See 
No. LT-4033/72.]

P apers under Tariff Com m ission  
A ct and Reviw and Report oi 

M.M.T.C. of India Ltd. for 1971-72

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): 1 beg to lay 
on the Table—

(1) A copy each of the following 
papers under sub-section (2) of sec­
tion 16 of the Tariff Commission 
Act, 1951:—

(i) Report (1971) of the Tariff 
Commission on the Price Structure 
o f Different Varieties of Jute Goods.

[Placed in 
4034/72.]
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(4) A copy each of the following' 
papers (Hindi and English versions)’ 
under sub-section (D  of section? 
619A of the Companies Act, 1956:—

(i) Review by the Government onr. 
the working of the Minerals and: 
Metals Trading Corporation of Indist 
Limited, New Delhi for the yeair
1971-72.

(ii) Annual Report of the.* 
Minerals and Metals Trading; Corpo­
ration of India Limited, New Delhi,. 
for the year 1971-72 along with the 
Audited Accounts and tlie com^ 
ments of the Comptroller and 
Auditor General thereon. [Placed! 
in Library. See No. LT-4035/72.]

SOME HON. M^:MBERS rose—

MR. SPEAKER: Order, order. I am 
not calling anybody. {Interriiptions) 
Nothing is goirig on record because I 
did not call anybody. (Interrxip-^ 
tions)* * There is nothing before the 
House. All Of you please sit down. 
(Interruptions)'** That is not the way* 
to do. I am not allowing anybody 
May I request all of you to sit down?* 
As I said in the very beginning, I will 
call you later. (Interruptions)**^ 
Why do you defy the Chair?

(ii) Government Resolution No. 
16016/l/71-Tex(D), dated the 12th 
December, 1972 (Hindi and English 
versions) notifjung Government’s 
decisions on the above Report.

C2) A statement (Hindi and
English versions) showing reasons 
fis to why the documents mentioned 
at ( 1 ) above could not be laid on 
the Table within the period pres­
cribed in sub-scetion (2) of section 
16 ot the Tariff Commlaaion Act,
i m .

i8) A $tatcni«nt (Hindi and
English ver îonD) explwining the 
remong tor not laying the Hindi 
v#riton of th# Eeport mentioned ot 
O ) (i) iibove •lmuUnn«ouily.
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SOME HON. MEMBERS rose—

MR. SPEAKER: All of you pleofe* 
iit down. 1 am not allowing Uny- 
body. We are on item 6 of thtt 
Agondo.


